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MR. CHAIRMAN : Now, hon. Home Minister to reply.

SHRI GURUDAS DASGUPTA : Sir, [ am on a point of order.

MR. CHAIRMAN: Under which rule do you want to raise point of order?

SHRI GURUDAS DASGUPTA : Sir, a statement has been made by the hon.
Prime Minister under Rule 372. Herein, it is said that a statement may be made by
a Minister on a matter of public importance with the consent of the Speaker. This
is the rule under which the hon. Prime Minister has made a statement. There are
many Members in the House who are here for a long time. The convention is that
the Minister or the Prime Minister who ever makes the statement gives the reply.
This convention has not been violated any time. I have consulted the office. That
is the convention.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, after the hon.
Prime Minister had made the statement today, the hon. Speaker said that she is
permitting a discussion under Rule 193, as a special case. So, presently what we
are doing is a discussion under Rule 193 and the right person to reply to that
debate is the Home Minister.
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): This is the
plea to prevent the Government to reply. Please do not do that.... (Interruptions)
SHRIMATI SUSHMA SWARAIJ : I am asking him to intervene. But the Prime
Minister should give the reply. We cannot call him today. So, you call him
tomorrow and let him reply tomorrow. ... (Interruptions)
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SHRIMATI SUSHMA SWARA]J : Let the Home Minister intervene. 81 AT TS &
PR YT © fhd STad YeTe HAT S BT a9 B
MR. CHAIRMAN: I have heard the arguments. Now let me give the ruling.

Hon. Members, I agree that by convention the reply to a discussion on a
Statement is usually made by the Minister who has made the Statement. The
Statement was made by the hon. Prime Minister on demand from the principal
Opposition Party as well as from all other parties. However, hon. Members would
appreciate that the subject matter of the discussion basically pertains to the
Ministry of Home Affairs, I would therefore, urge upon the Members not to insist
on reply from the hon. Prime Minister.

... (Interruptions)
SHRI GURUDAS DASGUPTA : Sir, a new convention is being created...

(Interruptions)



